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COMMISSIONER OF STATE TAX, MAHARASHTRA STATE, MUMBAIL
GST Bhavan, Mazgaon, Mumbai 400 010, dated the 21st June 2022

NOTIFICATION
MAHARASHTRA VALUE ADDED TAX ACT, 2002.

No. DC (A & R)/PWR/JURIS-2012/1/Adm-8.— In exercise of the powers conferred by
sub-section (3) of section 10 of the Maharashtra Value Added Tax Act, 2002 (Mah. IX of 2005), the
Commissioner of State Tax, Maharashtra State, Mumbai is hereby, with effect from 19th May 2022,
amends the Notification No. DC (A & RYPWR/JURIS-2012/1/Adm-8, dated the 6th November 2012,
as follows, namely :—

In the Schedule appended to the said Notification.—
(1) for Sr. No. 16, the following shall be substituted, namely :—

“16. | Deputy Commissioner of Sales |[MUM-VAT-E-816 to 828. [Limits of Greater Mumbai
Tax (Business Audit 3 and 4), and Revenue District of
16 to 28, Mumbai. Thane and Raigad.”;

(2) for Sr. No. 17, the following shall be substituted, namely :—

“17. | Deputy Commissioner of Sales | MUM-VAT-E-901 to 908| Limits of Greater Mumbai
Tax (Issue Based Business Audit), | and 910 to 914. and Revenue Distriet of
1 to 8 and 10 to 14, Mumbai. Thane and Raigad.”;

(3) for Sr. No. 18, the following shall be substituted, namely :—

“18. | Deputy Commissioner of Sales | MUM-VAT-E-702 to 716. | Limits of Greater Mumbai
Tax (Refund Audit), 2 to 16, and Revenue District of
Mumbai. Thane and Raigad.”;

(4) for Sr. No. 20, the following shall be substituted, namely :—

“20. | Deputy Commissioner of Sales | MUM-INV-E-001 to 009. | Whole of State.”;
Tax (Investigation), 1 to 9, Mumbai.

(5) for Sr. No. 32, the following shall be substituted, namely :—

“32. [Deputy Commissioner of Sales Tax| BHY-INV-E-001 to 002. | Whole of State.”;
Investigation), 1 to 2 Bhayander.

(6) for Sr. No. 39, the following shall be substituted, namely :—

“39 | Deputy Commissioner of Sales | RAI-INV-E-001 to 002. Whole of State.”
Tax (Investigation), 1 to 2, Raigad.

RAJEEV KUMAR MITAL,
Commissioner of State Tax,
Maharashtra State, Mumbai.
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